
 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Principal  Sessions Judge.   

  
    Monday,  the 11th day of  May, 2020.

   Crl.M.P. No.1560/2020

Selvakumar @ Akarakumar S/o. Muthusamy ..Petitioner  
             /Vs./ 

Sub Inspector of Police, 

Prohibition Enforcement Wing, Thuckalay,

Crime No.242/2020 of Prohibition Enforcement Wing, Thuckalay,

Rep. by P.P. Nagercoil. .. Respondent 

This  petition is  filed by Advocate  Thiru S.  Anto Cletus Raj,  u/s  439

Cr.P.C., praying to grant bail to the petitioner. 

 ORDER 

Perused the petition filed through online and written objection submitted

by the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s 4(1-A) and 14A of

TN Prohibition Act.

 The case of the prosecution is that on 02.05.2020 at about 9 hours, while

the  respondent  police  was  in  rounds,  he  found  that  the  accused  person  was  in

possession of illegal arrack in his two wheeler with an intention to sell.   Hence the

charge.

The learned counsel for the petitioner stated in the petition filed through

online that the petitioner is a senior citizen and it is a false case and the petitioner is



in  no  way  connected  to  this  case  and  the  petitioner  is  in  judicial  custody  from

02.05.2020 onwards.   The petitioner is ready to abide by any condition and prayed

for  bail to the petitioner. 

 The learned Public Prosecutor stated in the written objection that  the

accused person has involved in illicit preparation possession of 2 litres of arrack   and

the investigation is in premature stage.  Moreover the petitioner has been arrested

only on 02.05.2020 and it is too early to consider this application and in the eve of

corona  outbreak,  all  the  TASMAC shops  have  been  closed  and  that  has  brought

harmony in the society and in such a scenario, such criminal activities of the accused

persons are highly condemnable and since such crimes have increased now, the same

must be curbed at the earlier  point  of time, in order to ensure the interest  of the

general public and also there is possibility for further occurrence and he has serious

serious objection to grant bail to the petitioner.

   Considering  the  fact  that  the  petitioner/accused  has  been  arrested  on

02.05.2020 and also considering the objection of the learned Public Prosecutor that

when  all  the  TASMC  shops  were  closed,  the  alleged  activities  of  the

petitioner/accused are highly condemnable,   this court is not inclined to grant bail to

the petitioner at this stage.  Hence this petition is dismissed.

In the result, this petition is dismissed.

Pronounced by me in open court this the 11th day of  May, 2020.

        Sd/- S. Arulmurugan,
              Principal Sessions Judge.

 



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Principal  Sessions Judge.   

  
    Monday,  the 11th day of  May, 2020.

   Crl.M.P. No.1561/2020

Mansoor S/o. Maluk Muhamed (A1) ..Petitioner  

             /Vs./ 

Sub Inspector of Police, 

Kaliyakkavilai  Police Station,

Crime No.210/2020 of Kaliyakkavilai Police Station.

Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru N. Chellappan, u/s 439 Cr.P.C.,
praying to grant bail to the petitioner. 

 ORDER 

Perused the petition filed through online and written objection submitted

by the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s 379 of IPC.

The  case  of  the  prosecution  that  the  petitioner  along  with  another

accused robbed Ganesh Tobacco worth about  Rs.5,200/-  from the vehicle shed at

Kaliyakkavilai Police Station, which was seized by the respondent police in some

other cases.

 The learned counsel for the petitioner stated in the petition filed through

online that the petitioner is innocent of the offences alleged in the FIR and this case

has been foisted only for  the statistical  purpose and the petitioner warned by the

respondent  police on the previous day of  the alleged occurrence for  roaming out



during the 144 proceedings, when the petitioner along with his mother went to the

respondent police station to receive his mobile phone from the respondent police, he

was included in this case and the investigation of the case is over.   The petitioner is

under judicial custody from 02.05.2020 and due to the detention, his family members

are suffering due to starvation in this critical virus outbreak situation and the father of

the petitioner is a cancer patient.   The petitioner is ready to abide by any condition

and prayed for  bail to the petitioner. 

 The learned Public Prosecutor stated in the written objection that  the

present petitioner is A1 and the co-accused is still absconding and investigation is in

premature stage and on 02.05.2020, the accused persons had indulged in committing

theft of tobacco (which were seized in other cases) worth about Rs.5,200/- from the

premises of police station and considering the nature of occurrence, such activities

are  highly condemnable  and he has  serious serious  objection to  grant  bail  to  the

petitioner.

   Considering  the  fact  that  the  co-accused  is  still  absconding  and  the

investigation is in premature stage and the alleged act of the petitioner/A1 is theft of

tobacco (which were seized in other cases) worth about Rs.5,200/0 from the premises

of Police Station campus, this court is  not inclined to grant bail  to the petitioner.

Hence this petition is dismissed.

In the result, this petition is dismissed.

Pronounced by me in open court this the 11th day of  May, 2020.

        Sd/- S. Arulmurugan,
              Principal Sessions Judge.



 



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Principal  Sessions Judge.   

  
        Monday,  the 11th day of  May, 2020.

   Crl.M.P. No.1570 and 1575/2020

Ferosekan @ Mohamad Ferosekan 
S/o. Sahul Hameed (A6) ..Petitioner in Crl.M.P. No.1570/2020

Abilesh S/o. Padmakumar (A5) .. Petitioner in Crl.M.P. No.1575/2020

             /Vs./ 

Inspector of Police, 
Thiruvattar  Police Station,
Crime No.147/2020  of Thiruvattar Police Station.
Rep. by P.P. Nagercoil. .. Respondent 

These two petitions are filed by Advocate Thiru M. Vijayakumar u/s 439

Cr.P.C., praying to grant bail to the petitioner in both the petitions. 

 COMMON ORDER 

Perused the petition filed through online and written objection of the

learned Public Prosecutor.  

These two petitions filed by different accused,  but  in the same crime

number.

The petitioners  have been charged for  the offence u/s  147,  148,  341,

294(b), 323, 324, 427, 307 and 506(ii) of IPC.

The case of the prosecution is that on 05.04.2020, the petitioner along

with  other  accused  unlawfully  assembled  together  and  restrained  the  defacto

complainant by abusing him in filthy language and assaulted him and threatened him.



 The learned counsel for the petitioners stated in the petition filed through

online that the petitioners are innocent and they have been falsely implicated in this

case and the petitioners have not involved in this case.   The petitioners are ready to

abide by any condition and prayed for  bail to the petitioners. 

 The learned Public Prosecutor  submitted the written objection and stated

that  totally  there  are  6  accused  persons  and  the  present  petitioners  are  different

accused and while parking the two wheeler, the defacto complainant and the accused

persons encountered a commotion and the accused persons have assaulted the defacto

complainant with knife and aruval on his back and they had also caused damage to

the two wheeler worth about Rs.8,000/-  and as far as A6 is concerned, he is having 7

previous  cases  including one  POCSO case  and  due  to  previous  antecendents  the

police officials were constrained to maintain rowdy history sheet as HS No.7/2018

and eventhough the injured has been discharged from the hospital and he has serious

objection to grant bail to the petitioner in both the petitions.

   Considering the fact that the major offence alleged to be committed is

u/s 307 of IPC and also considering the objection of the learned Public Prosecutor

that the 7th accused is having seven previous cases including one POCSO case and he

is a history sheeter in HS No.8/2018, this court is not inclined to grant bail to the

petitioner in both the petitions.   Hence both the petitions are dismissed.

In the result, both the petitions are dismissed.

Pronounced by me in open court this the 11th day of  May, 2020.

        Sd/- S. Arulmurugan,
              Principal Sessions Judge.



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.
Present :    Thiru  S. Arulmurugan, B.A., B.L.,          
                Principal  Sessions Judge.   

  
      Monday,  the  11th  day of  May, 2020.

Crl.M.P. Nos.1584 to 1589 of 2020

Stanly, S/o Antony Pillai  (A5) ... Petitioner in Crl.M.P. No.1584/2020

L. Edwin Sekar, S/o Lawrence ... Petitioner in Crl.M.P. No.1585/2020

Sheeja @ Seejan, S/o Joboy @ Jobai  (A4)  ... Petitioner in Crl.M.P. No.1586/2020

Varheesh @ Varghese, S/o. Micheal Dhas (A6)... Petitioner in Crl.M.P. No.1587/2020

A. Arul Viniston, S/o Allesi ... Petitioner in Crl.M.P. No.1588/2020

Saiju @ Sahaya Shyju Kumar, S/o Antony  (A7)

... Petitioner in Crl.M.P. No.1589/2020

 

             /Vs./ 

Inspector of Police, 

Puthukadai  Police Station,

Crime No. 212/2020 of Puthukadai  Police Station.

Rep. by P.P. Nagercoil. .. Respondent 

These  petitions  are  filed  by  Advocate  Thiru  N.  Chellappan,  u/s  439

Cr.P.C., praying to grant bail to the petitioners. 

 COMMON ORDER 

Perused  the  petition  filed  through  online  and  written  submission

submitted by the learned Public Prosecutor.  

These six petitions are filed by the different accused, but in the same

crime number.

The petitioners have been charged for the offence u/s  143, 147, 148,



341,  353, 294(b), 332, 506(ii), 188, 269   IPC and Section 3(1) of TNPPDL Act

2002.

The  case  of  prosecution  is  that  on  25.04.2020  while  the  respondent

police were on official duty, the petitioners along with other accused were waylaid

the informant by using abusive languages, assaulted them by preventing them from

doing their official duty and also damaged their vehicle and caused damages.

 The learned counsel for the petitioners stated in the petition filed through

online that the petitioners are innocent and the informant was only treated as out

patient in the hospital  and most of the co-accused were  already arrested and the

investigation is almost over and  the petitioners have been in judicial custody from

26.04.2020 and they are ready to abide by any condition and prayed for  bail to the

petitioner in all the petitions. 

 The learned Public Prosecutor  stated in  the written objection  that this is

the second application and the present petitioners are A4 to A7, A33 and A34 and the

accused  persons  had  used  foul  language,  damaged  the  police  vehicles  and  had

assaulted  the  police  officials,  thereby  had  restrained  the  police  officials  from

discharging their duty.  The police officials are the  ones who are risking their lives

and are dedicating their day and night for the fight against corona and welfare for

general  public.  In  this  current  scenario,  restraining  the  police  officials  from

discharging their official duty is highly condemnable.  Still other accused persons

need to be arrested and investigation is in the premature stage.  Moreover the accused

persons have been arrested only on 26.04.2020 and he has serious serious objection to

grant bail to the petitioners.



Considering  the  fact  that  the  petitioners/accused  were  in  the  judicial

custody for  14 days and also considering the nature of  the offence alleged to be

committed  by  the  petitioners,  this  court  is  inclined  to  grant  interim  bail  to  the

petitioner in all the six petitions on execution of their own bond with direction that

after their release from the jail, the petitioner in all the petitions shall move regular

bail within a period of 30 days from the date of his release.

In the result,   the petitioners  in  all  the six  petitions  is  ordered to  be

released on interim bail on their executing an own bond for a sum of Rs.10,000/- and

after their release from the jail, they have to apply regular bail within a period of 30

days and accordingly  these  petitions are  allowed.  

Pronounced by me in open court this the 11th day of May, 2020.

                    
 Sd/- S. Arulmurugan,

                Principal Sessions Judge.

To 
The Judicial Magistrate No.II, Kuzhithurai.
The  Inspector of Police, Puthukadai  Police Station.
The Superintendent, District Jail, Nagercoil.
The counsel for the petitioner.



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.
Present :    Thiru  S. Arulmurugan, B.A., B.L.,          
                Principal  Sessions Judge.   

  
      Monday,  the  11th  day of  May, 2020.

Crl.M.P. Nos.1584 to 1589 of 2020

Stanly, S/o Antony Pillai  (A5) ... Petitioner in Crl.M.P. No.1584/2020

L. Edwin Sekar, S/o Lawrence ... Petitioner in Crl.M.P. No.1585/2020

Sheeja @ Seejan, S/o Joboy @ Jobai  (A4)  ... Petitioner in Crl.M.P. No.1586/2020

Varheesh @ Varghese, S/o. Micheal Dhas (A6)... Petitioner in Crl.M.P. No.1587/2020

A. Arul Viniston, S/o Allesi ... Petitioner in Crl.M.P. No.1588/2020

Saiju @ Sahaya Shyju Kumar, S/o Antony  (A7)

... Petitioner in Crl.M.P. No.1589/2020

 

             /Vs./ 

Inspector of Police, 

Puthukadai  Police Station,

Crime No. 212/2020 of Puthukadai  Police Station.

Rep. by P.P. Nagercoil. .. Respondent 

These  petitions  are  filed  by  Advocate  Thiru  N.  Chellappan,  u/s  439

Cr.P.C., praying to grant bail to the petitioners. 

 COMMON ORDER 

Perused  the  petition  filed  through  online  and  written  submission

submitted by the learned Public Prosecutor.  

These six petitions are filed by the different accused, but in the same

crime number.

The petitioners have been charged for the offence u/s  143, 147, 148,



341,  353, 294(b), 332, 506(ii), 188, 269   IPC and Section 3(1) of TNPPDL Act

2002.

The  case  of  prosecution  is  that  on  25.04.2020  while  the  respondent

police were on official duty, the petitioners along with other accused were waylaid

the informant by using abusive languages, assaulted them by preventing them from

doing their official duty and also damaged their vehicle and caused damages.

 The learned counsel for the petitioners stated in the petition filed through

online that the petitioners are innocent and the informant was only treated as out

patient in the hospital and most  of the co-accused were  already arrested and the

investigation is almost over and  the petitioners have been in judicial custody from

26.04.2020 and they are ready to abide by any condition and prayed for  bail to the

petitioner in all the petitions. 

 The learned Public Prosecutor  stated in  the written objection  that this is

the second application and the present petitioners are A4 to A7, A33 and A34 and the

accused  persons  had  used  foul  language,  damaged  the  police  vehicles  and  had

assaulted  the  police  officials,  thereby  had  restrained  the  police  officials  from

discharging their duty.  The police officials are the  ones who are risking their lives

and are dedicating their day and night for the fight against corona and welfare for

general  public.  In  this  current  scenario,  restraining  the  police  officials  from

discharging their official duty is highly condemnable.  Still other accused persons

need to be arrested and investigation is in the premature stage.  Moreover the accused

persons have been arrested only on 26.04.2020 and he has serious serious objection to

grant bail to the petitioners.



Considering  the  fact  that  the  petitioners/accused  were  in  the  judicial

custody for  14 days and also considering the nature of  the offence alleged to  be

committed  by  the  petitioners,  this  court  is  inclined  to  grant  interim  bail  to  the

petitioner in all the six petitions on execution of their own bond with direction that

after their release from the jail, the petitioner in all the petitions shall move regular

bail within a period of 30 days from the date of his release.

In the result,   the  petitioners  in  all  the six  petitions is  ordered to  be

released on interim bail on their executing an own bond for a sum of Rs.10,000/- and

after their release from the jail, they have to apply regular bail within a period of 30

days and accordingly  these  petitions are  allowed.  

Pronounced by me in open court this the 11th day of May, 2020.

                    
 Sd/- S. Arulmurugan,

                Principal Sessions Judge.

To 
The Judicial Magistrate No.II, Kuzhithurai.
The  Inspector of Police, Puthukadai  Police Station.
The Superintendent, District Jail, Nagercoil.
The counsel for the petitioner.



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Principal  Sessions Judge.   

  
    Monday,  the 11th day of  May, 2020.

   Crl.M.P. No.1590/2020

Pravin Antony S/o. Varuvel ..Petitioner  

             /Vs./ 

Sub Inspector of Police, 
Karungal Police Station,
Crime No.203/2020 of Karungal Police Station,
Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru M. Beslin Jagadheese, u/s 439

Cr.P.C., praying to grant bail to the petitioner. 

 ORDER 

Perused the petition filed through online and written objection submitted

by the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s 4(1)(aaa), 4(1)(g( and

14-A  of TN Prohibition Act.

 The  case  of  the  prosecution  is  that   the  petitioner  has  involved  in

preparation of illicit alcohol by using some fruits and other items.   Hence the charge.

The learned counsel for the petitioner stated in the petition filed through

online that the petitioner is an innocent and he has not involved in any offences so far.

The petitioner was arrested on 04.05.2020 and  is in judicial custody from that date

onwards.   The petitioner is ready to abide by any condition and prayed for  bail to the

petitioner. 



 The learned Public Prosecutor stated in the written objection that  the

accused person is having specific overt act of illicit preparation of 120 litres of raw

arrack  and 750 ml. of arrack and the samples has been sent for chemical analysis and

report for the same has not been received.  Moreover the present petitioner has been

arrested only on 04.05.2020 and it is too early to consider this application and in the

eve  of  corona  outbreak,  all  the  TASMAC  shops  have  been  closed  and  that  has

brought harmony in the society and in such a scenario, such criminal activities of the

accused persons are highly condemnable and since such crimes have increased now,

the same must be curbed at the earlier point of time, in order to ensure the interest of

the general  public  and also there is  possibility  for  further  occurrence  and he has

serious serious objection to grant bail to the petitioner.

   Considering the fact  that  the petitioner/Accused has been arrested on

04.05.2020 and also considering the objection of the learned Public Prosecutor that

when  all  the  TASMC  shops  were  closed,  the  alleged  criminal  activities  of  the

petitioner/accused are highly condemnable,   this court is not inclined to grant bail to

the petitioner at this stage.  Hence this petition is dismissed.

In the result, this petition is dismissed.

Pronounced by me in open court this the 11th day of  May, 2020.

        Sd/- S. Arulmurugan,
              Principal Sessions Judge.

 



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Principal  Sessions Judge.   

  
    Monday,  the 11th day of  May, 2020.

   Crl.M.P. No.1593/2020

Suresh (Kak Kottai Suresh) S/o. Thangappan ..Petitioner  

             /Vs./ 

Sub Inspector of Police, 
Prohibition Enforcement Wing, Thuckalay,
Crime No.236/2020 of Prohibition Enforcement Wing, Thuckalay,
Rep. by P.P. Nagercoil. .. Respondent 

This  petition  is  filed  by Advocate  Thiru  S.  Sreejith,  u/s  439 Cr.P.C.,

praying to grant bail to the petitioner. 

 ORDER 

Perused the petition filed through online and written objection submitted

by the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s 4(1-A), 4(1)(g)  of

Tamil Nadu Prohibition Act.

 The  case  of  the  prosecution  is  that   the  petitioner  has  involved  in

preparation of illicit alcohol and was in possession of poisonous arrack.   Hence the

charge.

The learned counsel for the petitioner stated in the petition filed through

online that the petitioner was arrested on 25.04.2020 and  is under judicial custody till

date and the petitioner is alleged as sole accused in the said case and he is innocent

and falsely implicated in this case and the petitioner has no previous antecedents.



The petitioner is ready to abide by any condition and prayed for  bail to the petitioner.

 The learned Public Prosecutor stated in the written objection that  the

accused person is having specific overt act of illicit preparation of 20 litres of raw

arrack  and 2 litre of arrack and the samples has been sent for chemical analysis and

report for the same has not been received.  Moreover the present petitioner has been

arrested only on 04.05.2020 and it is too early to consider this application and in the

eve  of  corona  outbreak,  all  the  TASMAC  shops  have  been  closed  and  that  has

brought harmony in the society and in such a scenario, such criminal activities of the

accused persons are highly condemnable and since such crimes have increased now,

the same must be curbed at the earlier point of time, in order to ensure the interest of

the general  public  and also there is  possibility  for  further  occurrence  and he has

serious serious objection to grant bail to the petitioner.

   Considering the fact  that  the petitioner/Accused has been arrested on

04.05.2020 and also considering the objection of the learned Public Prosecutor that

when  all  the  TASMC  shops  were  closed,  the  alleged  criminal  activities  of  the

petitioner/accused are highly condemnable,   this court is not inclined to grant bail to

the petitioner at this stage.  Hence this petition is dismissed.

In the result, this petition is dismissed.

Pronounced by me in open court this the 11th day of  May, 2020.

        Sd/- S. Arulmurugan,
              Principal Sessions Judge.

 



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Principal  Sessions Judge.   

  
    Monday,  the 11th day of  May, 2020.

   Crl.M.P. No.1596/2020

Sahaya Jones Raj S/o. Michael Antony ..Petitioner  

             /Vs./ 

Sub Inspector of Police, 
Eraniel Police Station,
Crime No.344/2020 of Eraniel Police Station,
Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru  A. Paul Raj, u/s 439 Cr.P.C.,

praying to grant bail to the petitioner. 

 ORDER 

Perused the petition filed through online and written objection submitted

by the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s 4(1-A) and 4(1(b)

of TN Prohibition Act.

 The case of the prosecution is that the petitioner has manufactured illicit

alcohol at Nullivilai.  Hence the charge.

The learned counsel for the petitioner stated in the petition filed through

online that the petitioner is an innocent and he has not involved in any offences so far.

The petitioner was arrested on 23.04.2020 and  is in judicial custody from that date

onwards and the petitioner has no previous cases.  The petitioner is ready to abide by

any condition and prayed for  bail to the petitioner. 



 The learned Public Prosecutor stated in the written objection that  the

accused person is having specific overt act of illicit preparation of 20 litres of raw

arrack   and the samples has been sent for chemical analysis and report for the same

has not  been received and the investigation is in premature stage.   Moreover the

present petitioner has been arrested only on 23.04.2020 and it is too early to consider

this application and the earlier application has been dismissed on 07.05.2020 and

there  is  no  change  in  circumstances  and  in  the  eve  of  corona  outbreak,  all  the

TASMAC shops have been closed and that has brought harmony in the society and in

such  a  scenario,  such  criminal  activities  of  the  accused  persons  are  highly

condemnable and since such crimes have increased now, the same must be curbed at

the earlier point of time, in order to ensure the interest of the general public and also

there is possibility for further occurrence and he has serious serious objection to grant

bail to the petitioner.

   Considering the fact  that  the petitioner/Accused has been arrested on

23.04.2020 and also considering the objection of the learned Public Prosecutor that

when  all  the  TASMC  shops  were  closed,  the  alleged  criminal  activities  of  the

petitioner/accused are highly condemnable,   this court is not inclined to grant bail to

the petitioner at this stage.  Hence this petition is dismissed.

In the result, this petition is dismissed.

Pronounced by me in open court this the 11th day of  May, 2020.

        Sd/- S. Arulmurugan,
              Principal Sessions Judge.

 



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Principal  Sessions Judge.   

  
    Monday,  the 11th day of  May, 2020.

   Crl.M.P. No.1605/2020

Benedict Antony ..Petitioner  

             /Vs./ 

Sub Inspector of Police, 
Prohibition Enforcement Wing, Thuckalay,
Crime No.234/2020 of Prohibition Enforcement Wing, Thuckalay,
Rep. by P.P. Nagercoil. .. Respondent 

This  petition is  filed  by Advocate  Thiru  P.  Michael,  u/s  439 Cr.P.C.,

praying to grant bail to the petitioner. 

 ORDER 

Perused the petition filed through online and written objection submitted

by the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s 4(1-A), 4(1)(g) of

Tamil Nadu Prohibition Act.

 The case of the prosecution is that on 23.04.2020 at about 11 hours, the

petitioner was selling illegal arrack.    Hence the charge.

The learned counsel for the petitioner stated in the petition filed through

online that the petitioner was arrested on 23.04.2020 and  is under judicial custody

from that date onwards and the petitioner is in no way connected with this crime and

he has been falsely implicated in this case.  The petitioner is ready to abide by any

condition and prayed for  bail to the petitioner. 



 The learned Public Prosecutor stated in the written objection that  the

accused person has involved in illicit preparation of 2  litres of   arrack  and 50  litres

of  raw arrack and the  investigation  is  in  premature stage.   Moreover  the present

petitioner has been arrested only on 23.04.2020 and it is too early to consider this

application and the earlier application has been dismissed on 30.04.2020 and there is

no change in circumstances and in the eve of  corona outbreak,  all  the TASMAC

shops have been closed and that has brought harmony in the society and in such a

scenario, such criminal activities of the accused persons are highly condemnable and

since such crimes have increased now, the same must be curbed at the earlier point of

time, in order to ensure the interest of the general public and also there is possibility

for  further  occurrence  and  he  has  serious  serious  objection  to  grant  bail  to  the

petitioner.

   Considering the fact  that  the petitioner/Accused has been arrested on

23.04.2020 and also considering the objection of the learned Public Prosecutor that

when  all  the  TASMC  shops  were  closed,  the  alleged  criminal  activities  of  the

petitioner/accused are highly condemnable,   this court is not inclined to grant bail to

the petitioner at this stage.  Hence this petition is dismissed.

In the result, this petition is dismissed.

Pronounced by me in open court this the 11th day of  May, 2020.

        Sd/- S. Arulmurugan,
              Principal Sessions Judge.

 



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Principal  Sessions Judge.   

  
    Monday,  the 11th day of  May, 2020.

   Crl.M.P. No.1606/2020

Jayaraj ..Petitioner  

             /Vs./ 

Sub Inspector of Police, 
Eraniel Police Station,
Crime No.365/2020 of Eraniel Police Station,
Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate  S. Dathy, u/s 439 Cr.P.C., praying to

grant bail to the petitioner. 

 ORDER 

Perused the petition filed through online and written objection submitted

by the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s 4(1-A) and 4(1)(b)

of TN Prohibition Act.

 The  case  of  the  prosecution  is  that  the  petitioner  has  involved  in

preparation of country alcohol.   Hence the charge.

The learned counsel for the petitioner stated in the petition filed through

online that the petitioner is an innocent and he is having aged parents and he is the

only bread winner of the family and the investigation of the case is almost completed.

The petitioner was arrested on 26.04.2020 and  is in judicial custody from that date

onwards.  The petitioner is ready to abide by any condition and prayed for  bail to the



petitioner. 

 The learned Public Prosecutor stated in the written objection that  the

accused person illicit preparation of 2  litres of raw arrack  and  the investigation is in

premature  stage.   Moreover  the  present  petitioner  has  been  arrested  only  on

26.04.2020 and it is too early to consider this application and  in the eve of corona

outbreak, all the TASMAC shops have been closed and that has brought harmony in

the society and in such a scenario, such criminal activities of the accused persons are

highly condemnable and since such crimes have increased now, the same must be

curbed at the earlier point of time, in order to ensure the interest of the general public

and  also  there  is  possibility  for  further  occurrence  and  he  has  serious  serious

objection to grant bail to the petitioner.

   Considering the fact  that  the petitioner/Accused has been arrested on

26.04.2020 and also considering the objection of the learned Public Prosecutor that

when  all  the  TASMC  shops  were  closed,  the  alleged  criminal  activities  of  the

petitioner/accused are highly condemnable,   this court is not inclined to grant bail to

the petitioner at this stage.  Hence this petition is dismissed.

In the result, this petition is dismissed.

Pronounced by me in open court this the 11th day of  May, 2020.

        Sd/- S. Arulmurugan,
              Principal Sessions Judge.

 



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Principal  Sessions Judge.   

  
    Monday,  the 11th day of  May, 2020.

   Crl.M.P. No.1576/2020

1. Nagarajan S/o. Monoharan
2. Mahesh @ Murugan S/o. Iyyappan ..Petitioners
  
             /Vs./ 

Sub Inspector of Police, 

Vadasery Police Station,

Crime No.273/2020 of Vadasery Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru K.V. Kumar, u/s 439 Cr.P.C.,

praying to grant bail to the petitioners. 

 ORDER 

Perused the petition filed by the petitioners through online and written

objection submitted by the learned Public Prosecutor.  

The petitioners have been charged for the offence u/s 4(1-A) of Tamil

Nadu Prohibition Act.

The case of the prosecution is that on 23.04.2020 at about 10.00 A.M.,

while  the  respondent  police  along  with  other  police  party  was  on  rounds,  the

petitioners was in possession of poisonous arrack.   Hence the charge.

The learned counsel for the petitioners stated in the petition filed through

online that the petitioners were falsely implicated in this case and they are in judicial



custody from 23.04.2020 and the petitioners did not involved in this incident.  The

petitioners are ready to abide by any condition and prayed for  bail to the petitioners. 

 The learned Public Prosecutor stated in the written objection that  the

present petitioners are A1 and A2 and they have involved in illicit preparation of 1

litre of arrack and since samples has been sent for chemical analysis and report for

the same has not been received and the investigation is in premature stage.  Moreover

the  petitioners  have  been  arrested  only  on  23.04.2020  and  in  the  eve  of  corona

outbreak, all the TASMAC shops have been closed and that has brought harmony in

the society and in such a scenario, such criminal activities of the accused persons are

highly condemnable and since such crimes have increased now, the same must be

curbed at the earlier point of time, in order to ensure the interest of the general public

and  also  there  is  possibility  for  further  occurrence  and  he  has  serious  serious

objection to grant bail to the petitioners.

   Considering  the  fact  that  the  petitioners/accused  have  arrested  on

23.04.2020 and also considering the objection of the learned Public Prosecutor that

when all  the TASMC shops were closed, such criminal activities of the accused are

highly condemnable,  this court is not inclined to grant bail to the petitioners at this

stage.  Hence this petition is dismissed.

In the result, this petition is dismissed.

Pronounced by me in open court this the 11th day of  May, 2020.

        Sd/- S. Arulmurugan,
              Principal Sessions Judge.

 



  In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,
               Principal  Sessions Judge.   

  
Monday the 11th  day of  May, 2020.

         Crl.M.P. No.1581/2020

1. Manonmani S/o Krishnan (A1)
2. Selvam S/o. Leviyan (A2)
3. Franklin S/o. Selvaraj (A3) : Petitioners

            /Vs./ 

Sub Inspector of Police, 

Thiruvattar Police Station,

Crime No.247/2020 of  Thiruvattar Police Station,  

Rep. by P.P. Nagercoil. : Respondent 

This  petition is  filed  by Advocate  Thiru  S.  Yesuraja,  u/s  439 Cr.P.C.

praying to grant bail to the petitioners. 

              ORDER

Perused the petition filed by the petitioners through online and written

submission of the learned Public Prosecutor.  

The petitioners have been charged for the offence u/s 4(1-A) and  4(1-G)

of Tamil Nadu Prohibition Act.

The case of the prosecution is that on 16.04.2020 at about 4.00 P.M.,

when the respondent police along with other  police party went to the occurrence

place,  the  petitioners  have  involved  in  preparation  of  illicit  arrack  and  were  in

possession of poisonous arrack.  Hence the charge.



The learned counsel for the petitioners stated in the petition filed through

online that the petitioners are innocent and the accused are friends and while they

were  talking  about  the  present  situation  generally,  the  police  caught  them  and

registered a false case  and the son of the 2nd accused is disabled and after issuse he

had been  refused to  take  food and the  petitioners  are  in  judicial  custody  from

17.04.2020   and  this  is  the  3rd application  and  earlier  applications  in  Crl.M.P.

No.1432/2020  and  1506/2020  were  dismissed  on  23.04.2020  and  p05.0p5.2020

respectively.  The petitioners are ready to abide by any condition and prayed for  bail

to the petitioners. 

 The learned Public Prosecutor stated in the written objection that  the

present  petitioners  are  A1 to  A3 and  the  accused  person  have  involved in  illicit

preparation of 10 litres of raw arrack and 1 litre of arrack and since the samples has

been sent for chemical analysis and report for the same has not been received and the

investigation is in premature stage.    Moreover the petitioners has been arrested only

on  17.04.2020  and  it  is  too  early  to  consider  this  application  and  the  earleier

application has been dismissed on 05.05.2020 vide Crl.M.P. No.1506/2020 and in the

eve  of  corona  outbreak,  all  the  TASMAC  shops  have  been  closed  and  that  has

brought harmony in the society and in such a scenario, such criminal activities of the

accused persons are highly condemnable and since such crimes have increased now,

the same must be curbed at the earlier point of time, in order to ensure the interest of

the general  public  and also there is  possibility  for  further  occurrence  and he has

serious serious objection to grant bail to the petitioners.



  Considering  the  fact  that  the  petitioners/A1  to  A3  are  under  judicial

custody for  23 days,  by this  time the investigation of  this case would have been

completed, this court is inclined to grant interim bail to the petitioners on execution

of their own bond with direction that after their release from the jail, the petitioners

shall move regular bail within a period of 30 days from the date of their release.

In the result,  the petitioners are ordered to be released on interim bail on

their executing an own bond for a sum of Rs.10,000/- each and after their release

from  the  jail,  they  have  to  apply  regular  bail  within  a  period  of  30  days  and

accordingly  this  petition is  allowed.  

Pronounced by me in open court this the 11th day of May, 2020.

                    
       Sd/- S. Arulmurugan,

                Principal Sessions Judge.

To 
The Judicial Magistrate No.II, Padmanabhapuram.
The Sub Inspector of Police, Thiruvattar Police Station.
The Superintendent, District Jail, Nagercoil.
The counsel for the petitioners.



Crl.M.P. No.1600/2020

11.05.2020

 The same petitioner filed another

petition  in  Crl.M.P.  No.1598/2020

through Advocate Thiru. S. Sreejith and

the  above said  petition  was  dismissed.

Hence this petition is also dismissed as

infructuous. 

P.S.J.





Crl.M.P. No.1595/2020

11.05.2020

 The same petitioner filed another

petition  in  Crl.M.P.  No.1598/2020

through Advocate Thiru. S. Sreejith and

the  above said  petition  was  dismissed.

Hence this petition is also dismissed as

infructuous. 

P.S.J.





 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Principal  Sessions Judge.   

  
        Monday,  the 11th day of  May, 2020.

   Crl.M.P. No.1577 and 1598/2020

Subin Kumar @ Subin S/o. Selvadhas (A2) ..Petitioner in Crl.M.P. No.1577/2020

1. Anish S/o. Wellas (A1)
2. Wellas S/o. Yesuvadiyan (A3) .. Petitioners in Crl.M.P. No.1598/2020

             /Vs./ 

Inspector of Police, 
Thiruvattar  Police Station,
Crime No.207/2020  of Thiruvattar Police Station.
Rep. by P.P. Nagercoil. .. Respondent 

These two petitions are filed by Advocate Tvl. C. Jeffino and S. Sreejith

respectively  u/s  439  Cr.P.C.,  praying  to  grant  bail  to  the  petitioners  in  both  the

petitions. 

 COMMON ORDER 

Perused the petition filed through online and written objection of the

learned Public Prosecutor.  

These two petitions filed by different accused,  but  in the same crime

number.

The petitioners have been charged for the offence u/s 4(1-A) and 4(1)(g)

of Tamil Nadu Prohibition Act.

The case of the prosecution is that on 12.04.2020, the petitioners/accused

have involved in preparation of  illicit  arrack and was in possession of  poisonous



arrack.  Hence the charge.

 The  learned  counsels  for  the  petitioners  stated  in  the  petitions  filed

through online that the petitioners are innocent and they have been falsely implicated

in this case and the petitioners have not involved in this case.   The petitioners are

ready to abide by any condition and prayed for  bail to the petitioners. 

 The learned Public Prosecutor stated in the written objection that  the

accused persons have involved in illicit preparation of 1 litre of poisonous arrack

and 10 litres of raw arrack and   the investigation is in premature stage.  Moreover  in

the eve of corona outbreak, all the TASMAC shops have been closed and that has

brought harmony in the society and in such a scenario, such criminal activities of the

accused persons are highly condemnable and since such crimes have increased now,

the same must be curbed at the earlier point of time, in order to ensure the interest of

the general  public  and also there is  possibility  for  further  occurrence  and he has

serious serious objection to grant bail to the petitioners.

   Considering  the  fact  that  during  COVID 19  lockdown,  when  all  the

TASMAC shops have been closed, the alleged act of the petitioners/accused is highly

condemnable, this court is not inclined to grant bail to the petitioners in both the

petitions.   Hence both the petitions are dismissed.

In the result, both the petitions are dismissed.

Pronounced by me in open court this the 11th day of  May, 2020.

        Sd/- S. Arulmurugan,
              Principal Sessions Judge.



Crl.M.P. No.1580/2020

11.05.2020

The  similar  advocate  filed  an

another  petition  in  Crl.M.P.

No.1570/2020  for  the  similar

petitioner/A6 and the above said petition

was  dismissed.   Hence  this  petition  is

also dismissed as infructuous. 

P.S.J.





Crl.M.P. No.1592/2020

11.05.2020

The  similar  advocate  filed  an

another  petition  in  Crl.M.P.

No.1563/2020  for  the  similar  accused

and the above said petition was allowed.

Hence  this   petition  is  dismissed  as

infructuous. 

P.S.J.





Crl.M.P. No.1597/2020

11.05.2020

The  similar  advocate  filed  an

another  petition  in  Crl.M.P.

No.1306/2020  for  the  similar  accused

and the above said petition was allowed

on  05.05.2020.   Hence  this  petition  is

dismissed as infructuous. 

P.S.J.





Crl.M.P. No.1601/2020

11.05.2020

The  similar  advocate  filed  an

another  petition  in  Crl.M.P.

No.1579/2020  for  the  similar  accused

and the above said petition was allowed.

Hence  this  petition  is  dismissed  as

infructuous. 

P.S.J.





Crl.M.P. No.1603/2020

11.05.2020

The  similar  advocate  filed  an

another  petition  in  Crl.M.P.

No.1572/2020  for  the  similar  accused

persons and the above said petition was

allowed.   Hence  this   petition  is

dismissed as infructuous. 

P.S.J.





 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,
              Principal  Sessions Judge. 

    
Monday the 11th  day of  May, 2020.

        Crl.M.P. No. 1564/2020 

Sundar Raj S/o. Chellappan                     .. Petitioner  

             /Vs./ 

Sub Inspector of Police, 
Thuckalay  Police Station,
Crime No.102/2020 of Thuckalay Police Station,
Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru A.K.E. Appaji, u/s 438 Cr.P.C.,

praying to grant anticipatory bail to the petitioner. 

 ORDER 

 Perused the petition filed through online and written submission of the

learned public prosecutor.

The petitioner has been charged for the offence u/s 379 of IPC.

The case of the prosecution is that on 07.03.2020,  the petitioner/accused

carried red sand without any pass in his tempo bearing Regn. No.TN 72 AX 6696.

Hence the charge. 

It  is  stated in the petition filed through online that the petitioner is a

senior citizen and he was engaged by private person for shifting a small quality of

alleged red sand from his new construction site to his old house situated in his native

place  and  the  value  of  the  property  is  not  exceed  Rs.1000/-  and  this  is  the  3 rd



application.    The  petitioner  is  ready  to  abide  by  any  condition  and  prayed  for

anticipatory bail to the petitioner. 

In the written submission, the learned Public Prosecutor stated that the

present  petitioner  is  the  owner  of  the  vehicle,  which  was  involved  illicit

transportation of one unit of red sand.

Considering  the  fact  that  the  alleged  occurrence  was  taken  place  on

07.03.2020, by this time the investigation of the case is likely to be completed, this

court is inclined to grant anticipatory bail to the petitioner with conditions.

 In the result in the event of arrest or on his appearing before the court

concerned  the  petitioner  is  ordered  to  be  enlarged  on  anticipatory  bail  on  his

executing a bond for a sum of Rs.10,000/- with two sureties each for a likesum to the

satisfaction of Judicial Magistrate No.I, Padmanabhapuram subject to the following

conditions :-

1. The petitioner shall  appear before the court concerned within 30 days from

today without fail.

2.  After release, the petitioner shall appear and sign before the respondent police

daily at 10.00 A.M. until further orders.

3. The petitioner shall also make himself available before the respondent as  and

when required.

4. The petitioner shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

5. The  petitioner  shall  not  leave  the  jurisdictional  police  limit  without  prior

permission.



If there is any violation of condition, the Investigation Officer is with in

his discretion to approach the court of the learned Judicial Magistrate for cancellation

of   bail  even though bail  granted by the Sessions Court  as  per  the ruling of  the

Hon'ble Supreme Court  reported in  P.K.Shaji  /Vs./  State of Kerala,  (2005) AIR

S.C.W.  5560.  

Pronounced by me in open court this the 11th  day of   May, 2020.

  Sd/- S. Arulmurugan, 
        Principal Sessions Judge.

To 
The Judicial Magistrate  No.I, Padmanabhapuram.
The Sub Inspector of Police, Thuckalay  Police Station.
The counsel for the petitioner.
 



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Principal  Sessions Judge.   

  
   Monday,  the 11th day of  May, 2020.

   Crl.M.P. No.1567/2020

Magesh S/o. Chandrasekar ..Petitioner  
             /Vs./ 

Sub Inspector of Police, 

Mondaikadu Police Station,

Crime No.64/2020 of Mondaikadu Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru A. Raveendran, u/s 438 Cr.P.C.,

praying to grant anticipatory bail to the petitioner. 

 ORDER 

Perused the petition filed by the petitioner through online and written

objection submitted by the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s  198, 379 IPC r/w

21(1) OF Mines and Minerals Development Regulation Act, 1957.

The case of the prosecution is that when the respondent police and his

party were in vehicle check up, the petitioner was driving a 406 tempo bearing Regn.

No.TN 75 L 3366 with  rocky sand  without  any  permission  from the  authorities.

Hence the charge.

 The learned counsel for the petitioner stated in the petition filed through

online that the petitioner is innocent of the alleged offences and this false case has



been foisted against  the petitioner onloy for  the statistical  purpose and the police

seized the vehicle.     The petitioner is ready to abide by any condition and prayed for

anticipatory bail to the petitioner. 

 The learned Public Prosecutor stated in the written objection that during

the lockdown, on 22.04.2020, the accused person has involved in illicit transportation

of crusher powder in 407 Tempo without any valid pass. 

   Considering  the  fact  that  during  the  COVIC  19  lockdown,  the

petitioner/accused  alleged  to  be  transportation  of  crusher  powder  in  407  Tempo

without any valid pass and the offence alleged to be committed by the petitioner is

one against the natural resources,    this court is not inclined to grant anticipatory bail

to the petitioner at this stage. 

In the result, this petition is dismissed.

Pronounced by me in open court this the 11th day of  May, 2020.

        Sd/- S. Arulmurugan,
              Principal Sessions Judge.

 



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Principal  Sessions Judge.   

  
   Monday,  the 11th day of  May, 2020.

   Crl.M.P. No.1571/2020

Selvaraj S/o. Lakshmanan (A1) ..Petitioner  
             /Vs./ 

Sub Inspector of Police, 

Thiruvattar Police Station,

Crime No.217/2020 of Thiruvattar Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru S. Jany, u/s 438 Cr.P.C., praying

to grant anticipatory bail to the petitioner. 

 ORDER 

Perused the petition filed by the petitioner through online and written

objection submitted by the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s 4(1-A) and 4(1)(g) of

Tamil Nadu Prohibition Act.

 The learned counsel for the petitioner stated in the petition filed through

online that the petitioner is innocent and he is no way connected in this case and the

petitioner has never manufacuring illicity raw arrack and no such occurrence was

happened as alleged in the FIR.  This is the second application and the earlier petition

was dismissed on 30.04.2020.  The petitioner is ready to abide by any condition and

prayed for anticipatory bail to the petitioner. 



 The learned Public Prosecutor stated in the written objection that  the

present petitioner is A1 and the accused persons have involved in   illicit preparation

of poisonous arrack and he is in possession of 1 litre of arrack and 2 litres of raw

arrack  and the investigation is in premature stage.  Moreover the earlier application

has been dismissed on 30.04.2020 and there is no change in circumstances and in the

eve  of  corona  outbreak,  all  the  TASMAC  shops  have  been  closed  and  that  has

brought harmony in the society and in such a scenario, such criminal activities of the

accused persons are highly condemnable and since such crimes have increased now,

the same must be curbed at the earlier point of time, in order to ensure the interest of

the general  public  and also there is  possibility  for  further  occurrence  and he has

serious serious objection to grant bail to the petitioner.

   Considering  the  fact  that  the  earlier  application  in  Crl.M.P.

No.1496/2020  has  been  dismissed  on  30.04.2020  and  there  is  no  change  in

circumstances,    this court is not inclined to grant anticipatory bail to the petitioner at

this stage. 

In the result, this petition is dismissed.

Pronounced by me in open court this the 11th day of  May, 2020.

        Sd/- S. Arulmurugan,
              Principal Sessions Judge.

 



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Principal  Sessions Judge.   

  
   Monday,  the 11th day of  May, 2020.

   Crl.M.P. No.1594/2020

Sekar @ Paachan S/o. Chinthamani @ Cinthamani (A1) ..Petitioner  
             /Vs./ 

Sub Inspector of Police, 

Thiruvattar Police Station,

Crime No.220/2020 of Thiruvattar Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

This  petition is  filed  by Advocate  Thiru  P.  Michael,  u/s  438 Cr.P.C.,

praying to grant anticipatory bail to the petitioner. 

 ORDER 

Perused the petition filed by the petitioner through online and written

objection submitted by the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s 294(b), 506(i), 353,

188,  269  IPC r/w  Section  3  of  Epidemic  Diseases  Act  1897  and  Section  51  of

Disaster Management Act.

The case of the prosecution is that on 24.04.2020 at about 4.10 P.M., the

petitioner along with two others were sitting and gambling and when the informant

questioned for that the petitioner had used filthy words against him and threatened

him. 

 The learned counsel for the petitioner stated in the petition filed through



online that the petitioner is innocent and it is a false case and there is no ingredients

elluciated in the FIR to attract the offence stated in the FIR.   The petitioner is ready

to abide by any condition and prayed for anticipatory bail to the petitioner. 

 The learned Public Prosecutor stated in the written objection that  the

present petitioner is A1 and the defacto complainant is the Executive Officer and as

and when the defacto complainant questioned the accused persons for involving in

gabling and violating the lockdown, the accused persons had detained the defacto

complainant from discharging his official duty and had also threatened him and in

this scenario, these officials are risking their own lives and rendering their selfless

services  and  in  order  to  facilitate  them  to  provide  uninterrupted  services,  such

activities must be curbed and considering the nature of occurrence, such activities are

highly condemnable and he has serious serious objection to grant anticipatory bail to

the petitioner.

   Considering the fact that the defacto complainant is an Executive Office,

Attoor Panchayat, when the defacto complainant questioned the accused persons for

involving gabling and violating the lockdown, the accused persons had detained the

defacto  complainant  and  prevented  from  discharging  his  official  duty  and  also

threatened him are highly condemnable, this court is not inclined to grant anticipatory

bail to the petitioner. 

In the result, this petition is dismissed.

Pronounced by me in open court this the 11th day of  May, 2020.

        Sd/- S. Arulmurugan,
              Principal Sessions Judge.



 



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,
                Principal Sessions Judge.     

                                         Monday the  11th  day of  May, 2020.

     Crl.M.P. No. 1572/2020

1. Kuttirajan S/o. Velayutham (A1)

2. Titus Kumar S/o. Ramaswami (A2)

3. R. Velan S/o. Rajakumar (A3)   : Petitioners

            /Vs./ 

Sub Inspector of Police, 
Manavalakurichy Police Station,  
Crime No.187/2020 of Manavalakurichy Police Station,  
Rep. by P.P. Nagercoil.    : Respondent 

This  petition  is  filed  by  Advocate  Thiru  V.  Balaji  Rajaram,  u/s  438

Cr.P.C. praying to grant anticipatory bail to the petitioners. 

           ORDER  

Perused the petition filed through online and written submission of the

learned Public Prosecutor.  

The petitioners/accused have been charged for the offences u/s   294(b),

452 and 506(ii) of  IPC.

The case of the prosecution is that on 01.05.2020, the petitioner along

with two other persons abused the informant in filthy language and and harassed the

defacto complainant and criminally intimidated him.    Hence the charge.

The learned counsel for the petitioner stated in the petition filed through

online that  the petitioners are innocent and nothing has happened as alleged in the



FIR and the 1st petitioner is doing social service to the needy people due to COVID

19 and and the petitioners never involved in any offence.  The petitioners are ready to

abide any condition and prayed for anticipatory bail to the petitioners.

 In the written submission, the learned Public Prosecutor  stated  that   as

far as Crl.M.P. No.1572/20 is concerned the petitioners are A1 to A3 and the A1 has

filed another petition in Crl.M.P. 1603/2020.  Due to love affairs dispute between the

complainant's son-in-law and the accused persons' relative, the accused persons had

trespassed and attempted to assault and A1 is having 7 previous cases and considering

the  antecedents  of  A1,  the  police  officials  were  constrained  to  maintain  Rowdy

history sheet in HS No.162/2012.

Considering the fact that the A1 is having 7 previous cases and he is a

histody sheetor in HS No.162/2012, this court is not inclined to grant bail to the 1st

petitioner/A1 and  considering the nature of the offence alleged to be committed by

the petitioners 2 and 3/A2 and A3, this court is inclined to grant anticipatory bail to

the petitioners 2 and 3 with conditions.

In the result, in the event of arrest or on their appearing before the court

concerned the petitioners 2 and 3 are ordered to be enlarged on anticipatory bail on

their executing a bond for a sum of Rs.10,000/- with two sureties each for a likesum

to the satisfaction of Judicial Magistrate, Eraniel subject to the following conditions :-

1. The petitioners 2 and 3 shall appear before the court concerned within 30 days

from today without fail.

2.  After  release,  the  petitioners  2  and  3  shall  appear  and  sign  before  the

respondent police  daily at 10.00 A.M. until further orders.



3. The  petitioners  2  and  3  shall  also  make  themselves  available  before  the

respondent as  and when required.

4. The petitioners 2 and 3 shall not tamper with the witnesses or in any manner

interfere with or put obstacle to the  smooth progress of investigation.

    5.   The petitioners 2 and 3 shall not leave the jurisdictional police limit without

prior permission.

If there is any violation of condition, the Investigation Officer is with in

his discretion to approach the court of the learned Judicial Magistrate for cancellation

of   bail  even though bail  granted by the Sessions Court  as  per  the ruling of  the

Hon'ble Supreme Court  reported in  P.K.Shaji  /Vs./  State of Kerala,  (2005) AIR

S.C.W.  5560.  

The  petition  is  dismissed  in  respect  of  the  1st petitioner/A1  and

accordingly this petition is partly allowed.

Pronounced by me in open court this the  11th  day of  May, 2020.

            Sd/- S. Arulmurugan,   
        Principal Sessions Judge.

To 
The Judicial Magistrate, Eraniel.
The Sub Inspector of Police, Manavalakurichy Police Station.
The counsel for the petitioners.



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,
                Principal Sessions Judge.     

                                         Monday the  11th  day of  May, 2020.

     Crl.M.P. No. 1591/2020

1. Abhisek S/o. Iyyappan (A1)

2. Jenish S/o. Varuvel Raj (A2)

3. Kumar S/o. Rajan (A3 )   : Petitioners

            /Vs./ 

Sub Inspector of Police, 
Vadasery Police Station,  
Crime No.330/2020 of Vadasery Police Station,  
Rep. by P.P. Nagercoil.    : Respondent 

This  petition  is  filed  by  Advocate  Thiru  V.  Balaji  Rajaram,  u/s  438

Cr.P.C. praying to grant anticipatory bail to the petitioners. 

           ORDER  

Perused the petition filed through online and written submission of the

learned Public Prosecutor.  

The petitioners/accused have been charged for the offences u/s  294(b),

323 and 506(i) of  IPC and Section 4 of Tamilnadu Prohibition of Women Harassment

Act.

The case of the prosecution is that on 02.05.2020 at about 8.45 P.M., the

petitioner along with two other persons abused the informant in filthy language and

and harassed the defacto complainant and criminally intimidated him.    Hence the

charge.



The learned counsel for the petitioner stated in the petition filed through

online that  the petitioners are innocent and nothing has happened as alleged in the

FIR and this is the counter case in crime No.331/2020 and this case has been falsely

foisted against the petitioners.    The petitioners are ready to abide any condition and

prayed for anticipatory bail to the petitioners.

 In the written submission, the learned Public Prosecutor  stated  that the

present petitioners are A1 to A3 and just because the complainant advised the accused

persons to abide the lockdown and asked them to disperse their gather, the accused

persons had used foul language and had assaulted her. 

Considering the nature of the offence alleged to be committed by the

petitioners/accused, this court is inclined to grant anticipatory bail to the petitioners

with conditions.

In the result, in the event of arrest or on their appearing before the court

concerned the petitioners  are  ordered to  be enlarged on anticipatory bail  on their

executing a bond for a sum of Rs.10,000/- with two sureties each for a likesum to the

satisfaction  of  Judicial  Magistrate  No.I,  Nagercoil  subject  to  the  following

conditions :-

1. The petitioners shall appear before the court concerned within 30 days from

today without fail.

2.  After release, the petitioners shall appear and sign before the respondent police

daily at 10.00 A.M. until further orders.

3. The petitioners shall also make themselves available before the respondent as

and when required.



4. The petitioners  shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

    5.   The petitioners  shall not leave the jurisdictional police limit without prior  

permission.

If there is any violation of condition, the Investigation Officer is with in

his discretion to approach the court of the learned Judicial Magistrate for cancellation

of   bail  even though bail  granted by the Sessions Court  as  per  the ruling of  the

Hon'ble Supreme Court  reported in  P.K.Shaji  /Vs./  State of Kerala,  (2005) AIR

S.C.W.  5560.  

Pronounced by me in open court this the  11th  day of  May, 2020.

            Sd/- S. Arulmurugan,   
        Principal Sessions Judge.

To 
The Judicial Magistrate No.I, Nagercoil.
The Sub Inspector of Police, Vadasery Police Station.
The counsel for the petitioners.



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,
                Principal Sessions Judge.     

                                         Monday the  11th  day of  May, 2020.

     Crl.M.P. No. 1599/2020

1. Sheik Paridhu S/o. Agamed Kabeer (A3)

2. Mugamed Rafick S/o. Agamed Kabeer (A4)

3. Nashir S/o. Agamed (A5)   : Petitioners

            /Vs./ 

Sub Inspector of Police, 
Kanyakumari Police Station,  
Crime No.533/2020 of Kanyakumari Police Station,  
Rep. by P.P. Nagercoil.    : Respondent 

This  petition  is  filed  by  Advocate  Thiru  P.  Asokan,  u/s  438  Cr.P.C.

praying to grant anticipatory bail to the petitioners. 

           ORDER  

Perused the petition filed through online and written submission of the

learned Public Prosecutor.  

The petitioners/accused have been charged for the offences u/s 147, 148,

294(b), 323, 379(NP) and 506(i) of  IPC.

The case of the prosecution is that the defacto complainant married a

Christian woman without consent of the accused and on 03.05.2020 due to previous

enmity, the accused persons unlawfully assembled together with weapon and used

filthy language against the informant and assaulted with hands and plastic pipe and

also threatened him.   Hence the charge.



The learned counsel for the petitioner stated in the petition filed through

online that the petitioners are innocent and they are not involved in any offences so

far  and the have been falsely implicated in this case with a view to wreck vengeance.

The petitioners are ready to abide any condition and prayed for anticipatory bail to

the petitioners.

 In the written submission, the learned Public Prosecutor  stated  that the

present  petitioners  are  A3 to A5 and the accused persons  are  non other  than the

brothers of the defacto complainant and since the defacto complainant had done inter-

caste marriage, the accused person assaulted the defacto complainant and the injured

person has been discharged from the hospital.

Considering  the  fact  that  the  defacto  complainant  and  the  accused

persons are relatives and also considering the offences alleged to be committed by the

petitioners/accused are u/s 147, 148, 294(b), 323, 379(NP) and 506(i) of  IPC,  this

court is inclined to grant anticipatory bail to the petitioners with conditions.

In the result, in the event of arrest or on their appearing before the court

concerned the petitioners  are  ordered to  be enlarged on anticipatory bail  on their

executing a bond for a sum of Rs.10,000/- with two sureties each for a likesum to the

satisfaction  of  Judicial  Magistrate  No.I,  Nagercoil  subject  to  the  following

conditions :-

1. The petitioners shall appear before the court concerned within 30 days from

today without fail.

2.  After release, the petitioners shall appear and sign before the respondent police

daily at 10.00 A.M. until further orders.



3. The petitioners shall also make themselves available before the respondent as

and when required.

4. The petitioners  shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

    5.   The petitioners  shall not leave the jurisdictional police limit without prior  

permission.

If there is any violation of condition, the Investigation Officer is with in

his discretion to approach the court of the learned Judicial Magistrate for cancellation

of   bail  even though bail  granted by the Sessions Court  as  per  the ruling of  the

Hon'ble Supreme Court  reported in  P.K.Shaji  /Vs./  State of Kerala,  (2005) AIR

S.C.W.  5560.  

Pronounced by me in open court this the  11th  day of  May, 2020.

            Sd/- S. Arulmurugan,   
        Principal Sessions Judge.

To 
The Judicial Magistrate No.I, Nagercoil.
The Sub Inspector of Police, Kanyakumari Police Station.
The counsel for the petitioners.



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,
                Principal Sessions Judge.     

                                         Monday the  11th  day of  May, 2020.

     Crl.M.P. No. 1602/2020

1. R. Selvaraj S/o. Golappan (A1)

2. Sujin S/o. Selvaraj (A2)

3. Subin S/o. Selvaraj (A3)

4. Sugin S/o. Selvaraj (A4)   : Petitioners

            /Vs./ 

Sub Inspector of Police, 
Mandaikadu Police Station,  
Crime No.75//2020 of Mandaikadu Police Station,  
Rep. by P.P. Nagercoil.    : Respondent 

This  petition  is  filed  by  Advocate  Thiru  A.  Paulraj,  u/s  438  Cr.P.C.

praying to grant anticipatory bail to the petitioners. 

           ORDER  

Perused the petition filed through online and written submission of the

learned Public Prosecutor.  

The petitioners/accused have been charged for the offences u/s  294(b),

323 and 506(i) of  IPC.

The  case  of  the  prosecution  is  that   the  accused  persons  abused  the

informant  in  filthy  language  and  assaulted  him  and  criminally  intimidated  him.

Hence the charge.

The learned counsel for the petitioners stated in the petition filed through



online that the petitioners are innocent and due to previous enmity this false case has

been registered against the petitioners and the petitioners not at all involved in any

offence as alleged in the FIR.    The petitioners are ready to abide any condition and

prayed for anticipatory bail to the petitioners.

 In the written submission, the learned Public Prosecutor  stated  that the

present petitioners are A1 to A4 and the injured person has been discharged from the

hospital.

Considering the fact that the injured was discharged from the hospital

and  also  considering  the  other  facts  and  circumstances  of  the  case,  this  court  is

inclined to grant anticipatory bail to the petitioners with conditions.

In the result, in the event of arrest or on their appearing before the court

concerned the petitioners  are  ordered to  be enlarged on anticipatory bail  on their

executing a bond for a sum of Rs.10,000/- with two sureties each for a likesum to the

satisfaction of Judicial Magistrate, Eraniel subject to the following conditions :-

1. The petitioners shall appear before the court concerned within 30 days from

today without fail.

2.  After release, the petitioners shall appear and sign before the respondent police

daily at 10.00 A.M. until further orders.

3. The petitioners shall also make themselves available before the respondent as

and when required.

4. The petitioners  shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

    5.   The petitioners  shall not leave the jurisdictional police limit without prior  



permission.

If there is any violation of condition, the Investigation Officer is with in

his discretion to approach the court of the learned Judicial Magistrate for cancellation

of   bail  even though bail  granted by the Sessions Court  as  per  the ruling of  the

Hon'ble Supreme Court  reported in  P.K.Shaji  /Vs./  State of Kerala,  (2005) AIR

S.C.W.  5560.  

Pronounced by me in open court this the  11th  day of  May, 2020.

            Sd/- S. Arulmurugan,   
        Principal Sessions Judge.

To 
The Judicial Magistrate, Eraniel.
The Sub Inspector of Police, Mandaikadu Police Station.
The counsel for the petitioners.



       In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,
               Principal  Sessions Judge.   

  
Tuesday the 5th  day of  May, 2020.

     Crl.M.P. No.1457/2020

Vijayakumar,  S/o. Rajamony : Petitioner 

            /Vs./ 

Inspector of Police, 

Prohibition Enforcement Wing, Thuckalay,  

Crime No.224/2020 of  P.E.W. Thuckalay,  

Rep. by P.P. Nagercoil. : Respondent 

This petition is submitted by the accused through Superintendent, Sub

Jail, Kuzhithurai  u/s 439 Cr.P.C. praying to grant bail to the petitioner. 

            ORDER

Perused  the  petition  and  written  submission  of  the  learned  Public

Prosecutor.

The petitioner  has been charged for the offence u/s   4(1) (A) of TNP

Act.

The petitioner submitted that he is in judicial custody from 11.04.2020

and he is ready to abide by any condition and prayed for  bail to him. 

 In the written submission, the learned Public Prosecutor stated  that the

accused person is having specific overt act of illicit preparation of arrack for sales

and the samples has been sent for chemical analysis and the  report for the same has



not been received. The petitioner has been arrested only on 11.04.2020.   Earlier bail

application  in  Crl.M.P.No.1457/2020 has  been dismissed only  on 22.04.2020 and

there is no change in circumstances.  Considering the present  scenario, such criminal

activities of the accused persons are highly condemnable and also there is possibility

for further occurrence  and he has serious objection to grant bail to the petitioner.

  Considering the fact that the petitioner  is in judicial custody for 25 days

and also considering the nature of this case, this court is inclined to grant interim bail

to the petitioner on execution of his own bond with direction that after release from

the jail, the petitioner shall move regular bail within a period of 30 days from the date

of his release.

In the result,  the petitioner is ordered to be released on interim bail on

his executing an own bond for a sum of Rs.10,000/- and after his release from the jail,

he has to apply regular bail within a period of 30 days and accordingly  this  petition

is  allowed. 

Pronounced by me in open court this the 5th  day of  May, 2020.
                    

Sd/ S. Arulmurugan,
                Principal Sessions Judge.

To 
The Judicial Magistrate No.II, Padmanabhapuram.
The  Inspector of Police, P.E.W. Thuckalay.
The Superintendent, Sub Jail, Kuzhithurai.



  In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,
               Principal  Sessions Judge.   

  
Monday the 11th  day of  May, 2020.

         Crl.M.P. No.1562/2020

Sundaralingam S/o. Chinna Nadar : Petitioner

            /Vs./ 

Sub Inspector of Police, 

Prohibition Enforcement Wing, Thuckalay,

Crime No.225/2020 of  Prohibition Enforcement Wing, Thuckalay,  

Rep. by P.P. Nagercoil. : Respondent 

This petition is filed by Advocate Thiru N. Chellappan, u/s 439 Cr.P.C.

praying to grant bail to the petitioner. 

              ORDER

Perused the petition filed by the petitioner through online and written

submission of the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s 4(1-A) and 4(1)(g) of

Tamil Nadu Prohibition Act.

The case of the prosecution is that the petitioner was carrying poisonous

arrack with a poisonous smell.   Hence the charge.

The learned counsel for the petitioner stated in the petition filed through

online that the petitioner is  innocent of the offences alleged in the FIR and this case

has been foisted only for the statistical purpose and this is the 2nd application and



earlier application in Crl.M.P. No.1429/2020 was dismissed on 23.04.2020 on the

ground that the investigation was in premature stage and now the investigation is over

and the petitioner has no previous cases and the petitioner  is in judicial custody from

14.04.2020 for the past 21 days.   The petitioner is ready to abide by any condition

and prayed for  bail to the petitioner. 

 The learned Public Prosecutor stated in the written objection that  the

accused person has involved in illicit preparation and possession of 40 litres  of raw

arrack and  2 litres of arrack and the investigation is in premature stage.  Moreover

the petitioner has been arrested only on 14.04.2020 and the earlier application was

dismissed on 23.04.2020 and there is no change in circumstances.   In the eve of

corona  outbreak,  all  the  TASMAC shops  have  been  closed  and  that  has  brought

harmony in the society and in such a scenario, such criminal activities of the accused

persons are highly condemnable and since such crimes have increased now, the same

must be curbed at the earlier  point  of time, in order to ensure the interest  of the

general public and also there is possibility for further occurrence and he has serious

serious objection to grant bail to the petitioner.

  Considering the fact that the petitioner/accused is under judicial custody

for 26 days, by this time the investigation would have been completed, this court is

inclined to grant interim bail to the petitioner on execution of his own bond with

direction that after his release from the jail, the petitioner shall  move regular bail

within a period of 30 days from the date of his release.

In the result,  the petitioner is ordered to be released on interim bail on



his executing an own bond for a sum of Rs.10,000/- and after his release from the jail,

he has to apply regular bail within a period of 30 days and accordingly  this  petition

is  allowed.  

Pronounced by me in open court this the 11th day of May, 2020.

                    
       Sd/- S. Arulmurugan,

                Principal Sessions Judge.

To 
The Judicial Magistrate No.I, Kuzhithurai.
The Sub Inspector of Police, Prohibition Enforcement Wing, Thuckalay.
The Superintendent, District Jail, Nagercoil. 
The counsel for the petitioner.



  In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,
               Principal  Sessions Judge.   

  
Monday the 11th  day of  May, 2020.

         Crl.M.P. No.1563/2020

Varkeesh @ Varghees S/o. Subramaniyan : Petitioner

            /Vs./ 

Sub Inspector of Police, 

Pechiparai Police Station,

Crime No.37/2020 of  Pechiparai Police Station,  

Rep. by P.P. Nagercoil. : Respondent 

This  petition is  filed by Advocate  Thiru R.  Ariharan,  u/s  439 Cr.P.C.

praying to grant bail to the petitioner. 

              ORDER

Perused the petition filed by the petitioner through online and written

submission of the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s 4(1-A) of Tamil Nadu

Prohibition Act.

The case of the prosecution is that on 18.04.2020 at about 5.00 A.M. at

Ponniyakulam bus stop, while the respondent police parties were in their official duty,

the  petitioner  was  standing  and he  tried  to  hide  the  object  on  his  hand and on

suspicion the police party came there and found some liquor in a cover and it was

poisonous arrack.  Hence the charge.



The learned counsel for the petitioner stated in the petition filed through

online that the petitioner was arrested and  is in judicial custody from 18.04.2020  and

he has no previous case and the respondent police has registered this case only for the

statistical purpose.  The petitioner is ready to abide by any condition and prayed for

bail to the petitioner. 

 The learned Public Prosecutor stated in the written objection that  the

accused  person  has  involved  in  illicit  preparation  and  possession  of  40  litres

(commercial quantity)  of raw arrack and  2 litres of arrack and the accused person is

having  2  previous  cases  including  one  murder  case  and  the  investigation  is  in

premature stage.  Moreover the petitioner has been arrested only on 18.04.2020 and

iIn the eve of corona outbreak, all the TASMAC shops have been closed and that has

brought harmony in the society and in such a scenario, such criminal activities of the

accused persons are highly condemnable and since such crimes have increased now,

the same must be curbed at the earlier point of time, in order to ensure the interest of

the general  public  and also there is  possibility  for  further  occurrence  and he has

serious serious objection to grant bail to the petitioner.

  Considering the fact that the petitioner/accused is under judicial custody

for 22 days, by this time the investigation of this case would have been completed,

this court is inclined to grant interim bail to the petitioner on execution of his own

bond with  direction that  after  his  release  from the  jail,  the  petitioner  shall  move

regular bail within a period of 30 days from the date of his release.

In the result,  the petitioner is ordered to be released on interim bail on



his executing an own bond for a sum of Rs.10,000/- and after his release from the jail,

he has to apply regular bail within a period of 30 days and accordingly  this  petition

is  allowed.  

Pronounced by me in open court this the 11th day of May, 2020.

                    
       Sd/- S. Arulmurugan,

                Principal Sessions Judge.

To 
The Judicial Magistrate No.II, Padmanabhapuram.
The Sub Inspector of Police, Pechiparai Police Station.
The Superintendent, District Jail, Nagercoil. 
The counsel for the petitioner.



  In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,
               Principal  Sessions Judge.   

  
Monday the 11th  day of  May, 2020.

         Crl.M.P. No.1565/2020

Rajesh @ Rakesh S/o. Ramu (A2) : Petitioner

            /Vs./ 

Sub Inspector of Police, 

Thuckalay Police Station,

Crime No.372/2020 of  Thuckalay Police Station,  

Rep. by P.P. Nagercoil. : Respondent 

This petition is filed by Advocate Thiru T.M. Sreekumar, u/s 439 Cr.P.C.

praying to grant bail to the petitioner. 

              ORDER

Perused the petition filed by the petitioner through online and written

submission of the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s 4(1-A) of Tamil Nadu

Prohibition Act.

The learned counsel for the petitioner stated in the petition and written

argument  notes  filed  through  online  that  the  petitioner  is  innocent  and  no  way

connected in this case and the petitioner has never manufacturing illicit raw arrack

and no such occurrence was happened as alleged in the FIR and the petitioner is in

judicial  custody  from  14.04.2020  and  this  is  the  3rd application  and  the  earlier



applications in Crl.M.P. Nos.1419/2020 and 1492/2020 were dismissed by this court

on 23.04.2020 and 30.04.2020 respectively and the co-accused/A1 and A4 have been

released by this court vide Crl.M.P. No.1530/2020 and 1535/2020 dated 05.05.2020

and 07.05.2020 respectively.   The petitioner is ready to abide by any condition and

prayed for  bail to the petitioner. 

 The learned Public Prosecutor stated in the written objection that  the

present petitioner is A2 and the accused persons have involved in illicit preparation

of raw arrack and 7 litres ofraw  arrack has been seized and since samples has been

sent for  chemical analysis and report for the same has not been received and the

investigation is in premature stage.  Moreover the petitioner has been arrested only on

14.04.2020 and in the eve of corona outbreak, all  the TASMAC shops have been

closed and that  has brought harmony in the society and in such a  scenario,  such

criminal  activities of the accused persons are highly condemnable and since such

crimes have increased now, the same must be curbed at the earlier point of time, in

order to ensure the interest  of  the general  public and also there is  possibility  for

further  occurrence   and  the  earlier  application  in  Crl.M.P.  No.1492/2020  was

dismissed only on 30.04.2020 and there is no change in circumstances and he has

serious serious objection to grant bail to the petitioner.

  Considering the fact that the petitioner/A2 is under judicial custody for

26 days, by this time the investigation of this case would have been completed, this

court is inclined to grant interim bail to the petitioner on execution of his own bond

with direction that after his release from the jail, the petitioner shall move regular bail



within a period of 30 days from the date of his release.

In the result,  the petitioner is ordered to be released on interim bail on

his executing an own bond for a sum of Rs.10,000/- and after his release from the jail,

he has to apply regular bail within a period of 30 days and accordingly  this  petition

is  allowed.  

Pronounced by me in open court this the 11th day of May, 2020.

                    
       Sd/- S. Arulmurugan,

                Principal Sessions Judge.

To 
The Judicial Magistrate No.I, Padmanabhapuram.
The Sub Inspector of Police, Thuckalay Police Station.
The Superintendent, District Jail, Nagercoil. 
The counsel for the petitioner.



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Principal  Sessions Judge.   

  
    Monday,  the 11th day of  May, 2020.

   Crl.M.P. No.1568/2020

Udhaya Kumar @ Udhayan S/p. Gangadharan ..Petitioner  

             /Vs./ 

Inspector of Police, 
Kaliakkavilai  Police Station,
Crime No.186/2019 of Kaliakkavilai  Police Station.
Rep. by P.P. Nagercoil. .. Respondent 

This  petition  is  filed  by  Advocate  Thiru  Prem  Sahayadhas,  u/s  439

Cr.P.C., praying to grant bail to the petitioner. 

 ORDER 

Perused the petition filed through online and written objection of the

learned Public Prosecutor.  

The petitioner has been charged for the offence u/s 279 and 304(A) of

IPC @ 302 IPC.

 The learned counsel for the petitioner stated in the petition filed through

online that originally this case was registered against one Rajan, driver of the lorry

and the driver  of  Eon Hyundai  Car  and the driver  of  the lorry was arrested and

released on bail and the driver of the Eon Hyundai Car also surrendered before the

lower court on 04.09.2019 and was released on bail.   Subsequently due to political

issues, the respondent police had altered the case u/s 302 IPC and falsely implicated

this petitioner as if  he drove the car and committed murder.  The petitioner is in



judicial  custody  from  05.03.2020.   The  petitioner  is  innocent  of  the  allegation

levelled against  him and this  is  the 2nd application and earlier  bail  application in

Crl.M.P. No.1360/2020 was dismissed by this court on 31.03.2020.   The petitioner is

ready to abide by any condition and prayed for  bail to the petitioner. 

 The learned Public Prosecutor  submitted the written objection and stated

that the case was originally registered u/s 304(A) and was subsequently altered into

302 of IPC and the accused is having several other previous cases (HS No.39/2011)

and  the  earlier  application  in  Crl.M.P.  No.1360/2020  has  been  dismissed  on

31.03.2020.

   Considering the fact that the accused is having several other previous

cases and he is a history sheeter in HS No.39/2011, this court is not inclined to grant

bail to the petitioner.   Hence this petition is dismissed.

In the result, this petition is dismissed.

Pronounced by me in open court this the 11th day of  May, 2020.

        Sd/- S. Arulmurugan,
              Principal Sessions Judge.



  In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,
               Principal  Sessions Judge.   

  
Monday the 11th  day of  May, 2020.

         Crl.M.P. No.1573/2020

Pravin S/o. Chellathurai (A2) : Petitioner

            /Vs./ 

Sub Inspector of Police, 

Thuckalay Police Station,

Crime No.342/2020 of  Thuckalay Police Station,  

Rep. by P.P. Nagercoil. : Respondent 

This  petition  is  filed  by  Advocate  Thiru  V.  Jerome,  u/s  439  Cr.P.C.

praying to grant bail to the petitioner. 

              ORDER

Perused the petition filed by the petitioner through online and written

submission of the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s 4(1-A) and 14(A) of

Tamil Nadu Prohibition Act.

The case of the prosecution is that on 12.04.2020 at about 11.00 A.M.,

when  the  respondent  police  along  with  other  police  party  was  on  rounds,  the

petitioner along with another accused was in possession of poisonous arrack.  Hence

the charge.

The learned counsel for the petitioner stated in the petition filed through



online that the petitioner is innocent and he is a Diploma holder and on 12.04.2020 at

about 10.00 A.M., the petitioner went to purchase necessary house hold items by his

two wheeler, the police stopped the vehicle at Muthalakurichi and asked the accused

where are you going and for what, he answered genuinely, but the police harassed

him and  made  a  put  up  case.    The  petitioner  has  no  contact  with  A1  and  the

petitioner  is in judicial custody from 12.04.2020  and this is the 2nd application and

earlier  application  in  Crl.M.P.  No.1415/2020 was  dismissed  on  16.04.2020.   The

petitioner is ready to abide by any condition and prayed for  bail to the petitioner. 

 The learned Public Prosecutor stated in the written objection that  the

present petitioner is A2 and the accused person is having specific overt act of illicit

transportation  of  arrack (1  bottle-500 ml.)  for  sale  and he  has  involved in  illicit

preparation of arrack and the samples has been sent for chemical analysis and report

for the same has not been received and the co-accused is still absconding.   Moreover

the petitioner has been arrested only on 12.04.2020 and in the eve of corona outbreak,

all the TASMAC shops have been closed and that has brought harmony in the society

and in such a scenario, such criminal activities of the accused persons are highly

condemnable and since such crimes have increased now, the same must be curbed at

the earlier point of time, in order to ensure the interest of the general public and also

there is possibility for further occurrence and the earlier application was dismissed

only  on 16.04.2020  and there  is  no  change  in  circumstances  and  he  has  serious

serious objection to grant bail to the petitioner.

  Considering the fact that the petitioner/A2  is under judicial custody for



28 days, by this time the investigation of this case would have been completed, this

court is inclined to grant interim bail to the petitioner on execution of his own bond

with direction that after his release from the jail, the petitioner shall move regular bail

within a period of 30 days from the date of his release.

In the result,  the petitioner is ordered to be released on interim bail on

his executing an own bond for a sum of Rs.10,000/- and after his release from the jail,

he has to apply regular bail within a period of 30 days and accordingly  this  petition

is  allowed.  

Pronounced by me in open court this the 11th day of May, 2020.

                    
       Sd/- S. Arulmurugan,

                Principal Sessions Judge.

To 
The Judicial Magistrate No.I, Padmanabhapuram.
The Sub Inspector of Police, Thuckalay Police Station.
The Superintendent, District Jail, Nagercoil. 
The counsel for the petitioner.



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Principal  Sessions Judge.   

  
    Monday,  the 11th day of  May, 2020.

   Crl.M.P. No.1578/2020

P. Rasalraj S/o. Ponnaiyan (A2) ..Petitioner  

             /Vs./ 

Sub Inspector of Police, 
Marthandam Police Station,
Crime No.512/2020 of Marthandam Police Station,
Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru I. Berry, u/s 439 Cr.P.C., praying

to grant bail to the petitioner. 

 ORDER 

Perused the petition filed through online and written objection submitted

by the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s 4(1-A) and 14A of

TN Prohibition Act.

 The case of the prosecution is that on 23.04.2020, the petitioner along

with other accused has involved illicit preparation arrack and was in possession of

poisonous arrack.   Hence the charge.

The learned counsel for the petitioner stated in the petition filed through

online that the petitioner is an ex-service man and this case has been foisted only for

the statistical  purpose and and he is not having any previous antecedents and the

petitioner is in judicial custody from 23.04.2020 onwards.   The petitioner is ready to



abide by any condition and prayed for  bail to the petitioner. 

 The learned Public Prosecutor stated in the written objection that  the

present petitioner is A2 and the co-accused A3 is still absconding and the accused

person is having specific overt act of illicit preparation of 10 litres of raw arrack  and

1 litre of arrack and the samples has been sent for chemical analysis and report for the

same has not been received.  Moreover the present petitioner has been arrested only

on 23.04.2020 and it is too early to consider this application and the present petitioner

had raised a plea that he is an ex-service man, having said the same such activities are

highly condemnable.  In the eve of corona outbreak, all the TASMAC shops have

been closed and that has brought harmony in the society and in such a scenario, such

criminal  activities of the accused persons are highly condemnable and since such

crimes have increased now, the same must be curbed at the earlier point of time, in

order to ensure the interest  of  the general  public and also there is  possibility  for

further occurrence and he has serious serious objection to grant bail to the petitioner.

   Considering  the  fact  that  the  petitioner/A2  has  been  arrested  on

23.04.2020 and also considering the objection of the learned Public Prosecutor that

when  all  the  TASMC  shops  were  closed,  the  alleged  criminal  activities  of  the

petitioner/A2 are highly condemnable,   this court is not inclined to grant bail to the

petitioner at this stage.  Hence this petition is dismissed.

In the result, this petition is dismissed.

Pronounced by me in open court this the 11th day of  May, 2020.

        Sd/- S. Arulmurugan,
              Principal Sessions Judge.



 



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Principal  Sessions Judge.   

  
    Monday,  the 11th day of  May, 2020.

   Crl.M.P. No.1579/2020

Ramachandran S/o. Pandmanabha Pillai (A2) ..Petitioner  

             /Vs./ 

Sub Inspector of Police, 
Eraniel Police Station,
Crime No.405/2020 of Eraniel Police Station,
Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru M. Beslin Jagadheese, u/s 439

Cr.P.C., praying to grant bail to the petitioner. 

 ORDER 

Perused the petition filed through online and written objection submitted

by the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s 4(1-A) and 4(1-b) of

Tamil Nadu Prohibition Act.

 The case  of  the  prosecution  is  that  the  petitioner  along with  another

accused prepared alcohol by using some fruits and other items.  Hence the charge.

The learned counsel for the petitioner stated in the petition filed through

online that the petitioner is innocent person and he has not involved in any offence so

far  and the  investigation  of  the  case  is  almost  over.  The petitioner  is  in  judicial

custody from  04.05.2020 onwards.   The petitioner is ready to abide by any condition

and prayed for  bail to the petitioner. 



 The learned Public Prosecutor stated in the written objection that  the

present petitioner is A2 and  A1 is still absconding and the accused persons have

involved in illicit preparation of 2 litres of arrack  and 30 litres of raw arrack and the

investigation  is  in  premature  stage.    Moreover  the  present  petitioner  has  been

arrested only on 04.05.2020 and it is too early to consider this application and in the

eve  of  corona  outbreak,  all  the  TASMAC  shops  have  been  closed  and  that  has

brought harmony in the society and in such a scenario, such criminal activities of the

accused persons are highly condemnable and since such crimes have increased now,

the same must be curbed at the earlier point of time, in order to ensure the interest of

the general  public  and also there is  possibility  for  further  occurrence  and he has

serious serious objection to grant bail to the petitioner.

   Considering  the  fact  that  the  petitioner/A2  has  been  arrested  on

04.05.2020 and also considering the objection of the learned Public Prosecutor that

when  all  the  TASMC  shops  were  closed,  the  alleged  criminal  activities  of  the

petitioner/A2 are highly condemnable,   this court is not inclined to grant bail to the

petitioner at this stage.  Hence this petition is dismissed.

In the result, this petition is dismissed.

Pronounced by me in open court this the 11th day of  May, 2020.

        Sd/- S. Arulmurugan,
              Principal Sessions Judge.

 



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Principal  Sessions Judge.   

  
    Monday,  the 11th day of  May, 2020.

   Crl.M.P. No.1582/2020

Merlin Jeba Kumar (Jeba) S/o. Nesamani (A2) ..Petitioner  

             /Vs./ 

Sub Inspector of Police, 
Thuckalay Police Station,
Crime No.553/2020 of  Thuckalay Police Station,
Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru V.M. Jegadev, u/s 439 Cr.P.C.,
praying to grant bail to the petitioner. 

 ORDER 

Perused the petition filed through online and written objection submitted

by the learned Public Prosecutor.  

The  petitioner  has  been  charged  for  the  offence  u/s  4(1-A)  of  TN

Prohibition Act.

 The case of the prosecution is that on 29.04.2020 at about 6.30 P.M.,

while the respondent police along with other police party was in rounds, they found

that  the  accused  person  were  preparing  illegal  arrack  and  were  in  possession  of

poisonous arrack.   Hence the charge.

The learned counsel for the petitioner stated in the petition filed through

online that the petitioner was arrested on 30.04.2020 and is in judicial custody till

date and the petitioner is innocent and he has been falsely implicated in this case and

the petitioner has no previous criminal cases.   The petitioner is ready to abide by any



condition and prayed for  bail to the petitioner. 

 The learned Public Prosecutor stated in the written objection that  the

present  petitioner  is  A2 and accused person is  having specific  overt  act  of  illicit

preparation of 60 litres of raw arrack 750 ml. of arrack and the samples has been sent

for chemical analysis and report for the same has not been received.    Moreover the

petitioner has been arrested only on 29.04.2020 and it is too early to consider this

application and the earlier application has  been dismissed on 07.05.2020 and there is

no change in circumstances and in the eve of  corona outbreak,  all  the TASMAC

shops have been closed and that has brought harmony in the society and in such a

scenario, such criminal activities of the accused persons are highly condemnable and

since such crimes have increased now, the same must be curbed at the earlier point of

time, in order to ensure the interest of the general public and also there is possibility

for  further  occurrence  and  he  has  serious  serious  objection  to  grant  bail  to  the

petitioner.

   Considering  the  fact  that  the  petitioner/A2  has  been  arrested  on

29.04.2020 and also considering the objection of the learned Public Prosecutor that

when all the TASMC shops were closed, the alleged activities of the petitioner/A2 are

highly condemnable,   this court is not inclined to grant bail to the petitioner at this

stage.  Hence this petition is dismissed.

In the result, this petition is dismissed.

Pronounced by me in open court this the 11th day of  May, 2020.

        Sd/- S. Arulmurugan,
              Principal Sessions Judge.



 


